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IN THE CENTRAL ADMINISTRATIVE [RIBUMHAL HYLERABAD SENCH AT HYDERABAD
M.A.NO. 333 ° 0 in CA.201/90 ' ‘

Date of Order:16-7-G0

Between:;

Ch. Das. }
J.Venkateswarlu. o o  we nhpllcants/ ppllcants. _ )
ard )

l. Union of India, rev.b. the. fecretary . .
Mipistry of Communici ~icns, New Delhi- 1 and 4 others.
. Lo et [P L y
. -7 s T, Respondents/Réspondents.

Fer the Applicantss r. 7 Jayant}Aﬁvocate, - _ .
For the Respondentss: Mr.! /Madanmohen Rao, Addl . CGSC. fh

COR:LI13
HON'BLE MR.B.N.J.YASIMHA - VICE CIHAIRMAN
AND o
HON'SLE MR. D.SURYA RAO 3 MEBER(JULL) .

The Tribunal made the following Order:-—

—— -

We have heard !r.T,Jayant, learned counsel for the

agplicant an¢ Mr.E.,Madanmohan Rac ccunsel for the resnondernts,
Mr.T.Jdayvant states that in view of t:z f-ct that the applicants are
not being engaged in RI?g work, for wanu of work, they are willing
for the implementation of the order d-. 23-2-90 under which they
had been posted to Adilabad Dist as foa's. He seeks that the

. interim orders issued on 9.3.90 may boe modified and the respondedus

- may be directed to relleve them to jo:n duty at ~dilabad as ToAf 5

subject to the result of the 0O.i., 01 a consideration of the
facts, we modify the ¢rder Jlfectlng the respondents to relieve -
the applicants to joir at adilabad as 10s wrovided the vacancies
wee slil]l existing ir Adilabad. T '
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1. The Secretarv,_U'lrn of Indla, Miniﬁtky of Commuaications,
' ka Eilhl. ..jr,' . e T B e

B

2. The Chlef GLneLal wndger Telecdm;,ﬁ;P,3ﬂyGGfaba§;#’1L“'

Ty o wa s

'_3; The-Deputy ben&ral .anmgur,A‘Qntur.SGCOhd SwitChiﬁg Areh(ssy)

47 K, Londald Rao Telep:dﬁc Opéfétcpf' 1 phont E}change fﬁdllabau

.5,78 Lxlshna kumorl, Te aphone-operator,‘Telephone Exchange,
R TR o Sanaared T C : S N .

6. Onc, COpY.. to\.k T,Ja ant; Advocate. RIS :
la—358,\br hagar co.ony, Grcalaﬂnaram, _P&T:colonyy . PO«
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- 71'Ont copy to Dk.E.Macgnmohankhqﬁ; Addl.CGSCQChT;Hyd.Behc;
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CHECKED BY

TYPED BY %j:f COMRARED BY:-
IN THE CENTRAL ADMINISTRATIVE TRIBUMA

HYDERABAD BENCH AT HYDERABAD

7 ' s > ‘

N
THE HON'BLE MR.G.N,3AYASTMHA:y. C.
' AND Vo

THE HON'BLE MR.D.SURYA RAD: mcmsER(JuoL

 THE HON* BLE "R,

THE HDN BLE MI.R. BALASUBRAMANIRN N(A)

DATE . \b\ \q5.\

JRDER / JUDGMENT

v " ri.A.}ﬁrﬂ-#e-.—Ai/No, '5‘33\30 in

~

T.ANe- —LU.P-No,
0.4.MNo. &o\-\c\é .

Admltted and Interim dlrectlons Issued.

Alloudd. "

DismisYed For dePault ' : &=
Dismissgd as withdrauwn.

Dismissae

Disposed bf with direction,
M.A.orderdd/Rejected., =~ .

No order a§ to codts,






